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M JNiRiDevraj. for respondent Noi2 and MriPhaniray for MrePiNavean
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Rag, for the responden taNoi2s

24 This OJA4is filed praying for a dirsction to responieht Nodt

to consdder him Por the post of Fitter under his controld

33 An 0.AL witth similer prayer cani?ntartainad by this Tribunal

only if proper evidence is shown that the respon: ents: ave callad
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dent Nodti He produced @ letter steting that it is acall lattsr adds

for the sponsorship,filling up this posts Prom: theEmployment Exchange
and: the name of the applicant does not figure in the sponsorship of th
Employment Exchange® In thia case, the spplicant hes not produced
any valid proof to show that the spongarship was callaed for bygrsspons

ssed to one of the candidates: sponsored by the Employment Exchangeyl
But this latter does not indicats to whem it is .addreasedsi-Moreaver,
is ssen that the last datse Por submission of applicationis. 3049974 It

is also stated that the interview has already baem sfarted for some post

3 ' In View of the abovs, we do not Pind it is a Pit casse: for

admiss;odﬁ Hence the OA is dismisssdil No costsi
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Copy to:

1% The Cmef’ Executive, Nuclear Fuel Cmnplex,
ECIL PDJ, Hyderahadm

23 The_District Employment Exchagd: Dffiger, }
AR District, Saroornagar, Hyderabad%i ‘

3% Ore copy to Mr.G.Vidyasagar, Adu0cata,cAT,?yderabadfi

a5} o copy to MriNiRDevra],SriCRSC,CAT Hyderabady

5% Ore copy to Nr“fP“"lNavean Rao,8C for AP, Govty CAT,Hyd erabady]
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